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3 IR of Joint Committee of OA No 48 of 2025 

Report of the Joint Committee in the O.A. No. 48 of 2025 in the 

matter of ‘Deepak Kumar Barpete V/s State of MP & Ors’ before 

the Hon’ble National Green Tribunal, Central Bench, Bhopal.  

1. Background:  

    Hon’ble NGT (CZ), Bhopal vide order dated 29.04.2025 in O.A. No. 

48/2025 ‘Deepak Kumar Barpete V/s State of MP & Ors’ constituted a Joint 

Committee comprising of (i) One representative from the Collector, District- 

Betul (ii) One representative from Central Pollution Control Board (iii) One 

representative from Madhya Pradesh Pollution Control Board, and directed the 

Committee to submit factual report within six weeks. Further, in the above said 

Order dated 29.04.2025, Hon’ble NGT appointed the State Pollution Control 

Board i.e Madhya Pradesh Pollution Control Board as nodal agency for 

coordination and compliance. Copy of the order dated 24.04.2025 of Hon’ble 

NGT is enclosed as Annexure-01.  

  

2. Constitution of Joint Committee:  
 

In pursuance of Order dated 29.04.2025 of Hon’ble NGT, Bhopal and the 

nominations received from the organizations concerned, a Joint Committee has 

been constituted comprising of the following members:   
 

(i). Sh. Shailendra Kumar Hanotiya, SDM, Bhainsdehi.  

(ii). Dr. Anoop Chaturvedi Scientist-C, Central Pollution Control Board, 

Regional Directorate, Bhopal. 

(iii). Sh. Arvind Tiwari, Regional Officer, MPPCB, Chhindwara. 

 

3. Terms of reference (ToR) to the Joint Committee: 
 

     The Terms of the Reference (ToR) to the Joint Committee referred therein 

the Order dated 29.04.2025 of Hon’ble NGT in the above matter inter-alia include 

the following: 

(i). The Committee shall visit the site, collect relevant information and verify 

the allegations referred there in petition. Accordingly, the following are the 

issues refereed therein the petition. 
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4 IR of Joint Committee of OA No 48 of 2025 

• Alleged constructed retaining wall in the midst of Suraj Mukhi river 

adjoining to Khasra No 487(s) admeasuring 0.392 Ha which is on 

record as Marghat or Khal Khadder land. 
 

4.  About the River: Suraj Mukhi River is a non-perennial river and it is not 

tributary of any River. From its origin to its submergence in Mandavi Dam the 

total length of the river is about 2 to 2.5 km and width vary between 15 to 12 

meters, no data available regarding its catchment. Out of its total length, about 

1.0 Km of rivers length flows through the Mandavi village. As the river is non-

perennial in nature, during monsoon season, the river carries good discharge 

whereas in non-monsoon season, it mostly remains dry and carrying only 

sewage generated from village area. This river ends in Mandavi Dam which was 

constructed to cater the irrigation requirement of area.  

 

 

 

 

 

 

 

 

 

 

 

Suraj Mukhi River at Mandavi village. 

 

The recharging of Mandavi dam depends upon the rainfall received in their 

respective micro-watersheds which are part of the Suraj Mukhi River catchment. 

In addition, to that domestic waste water of Mandavi village is also being 

discharged into the river.  

 

5. Preliminary meeting of the Joint Committee  

In consultation with the members of the Joint Committee, a preliminary 
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5 IR of Joint Committee of OA No 48 of 2025 

meeting of the Committee was convened with the local people in presence of the 

representatives of Gram Panchayat Mandavi and Applicant Sh Deepak Barpete 

on 24.06.2025 at site of inspection. In the said meeting all the members of the 

Joint Committee were present and discussed the facts and issues involved in the 

matter, ToR to the Committee and further course of action proposed in this matter. 

In the said preliminary meeting the Committee has given an opportunity to the 

Applicant to submit his views and also requested the applicant physically show 

the places/allegations levelled in the petition especially regarding the construction 

of wall in the river. During the deliberation, local people raised other issues 

regarding alleged encroachment of Govt. land for development of open gym and 

park. However, the Joint Committee restricted their scope within the issues 

referred therein the O.A and the ToR referred therein. List of participants in the 

meeting is enclosed as Annexure-02.  

6.0 Legal matter and previous complaints in the same matter: 

 During the inspection and interaction with the officials, it has come to the 

knowledge that the similar types of complaints were received in various time 

intervals. The local administration investigated the matter on the same issues as 

mentioned in the petition. The recently received complaints and its action taken 

are as given below:  

(a). The applicant informed that he has filed a Public Interest Litigation (PIL) 

in the Hon’ble High Court of Madhya Pradesh, Jabalpur, bearing case no. 

WP/19793/2025 (Deepak Kumar Barpete vs. State of Madhya Pradesh). 

The petition concerns alleged illegal construction of a wall in the 

Surajmukhi River at village Mandavi. The case has been admitted, and the 

next hearing is scheduled for 04.08.2025. Case details are enclosed as 

Annexure-03. 

(b). Sh. Deepak Barpete submitted a complaint to the CEO, Aathner (Dist. 

Betul), alleging illegal construction of a boundary wall at Khasra No. 

487—designated as Marghat land and located adjacent to the riverbed. He 

claimed that the construction may reduce the river area and increase flood 

risk during monsoon. The CEO directed the Secretary, Gram Panchayat 

Mandawi, to submit a status report. As per the spot Panchnama dated 

11.02.2025, Khasra No. 487 measures 0.392 ha and includes a government 

girls’ school, water tank, pump house, community toilet, transformer DP, 
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6 IR of Joint Committee of OA No 48 of 2025 

open well, and open land. The boundary wall is being constructed on 

government land adjacent to the river. The Panchnama copy is enclosed as 

Annexure-04. 

(c). Sh. Deepak Barpete and other residents submitted another grievance on 

28.04.2025 to the Governor House, MP, repeating earlier allegations. As 

per instructions from the Collector, the Tehsildar of Aathner submitted a 

report dated 19.05.2025. The applicant was informed but did not attended 

the site visit. The report states that Khasra No. 487 covers 0.392 ha, with 

public utilities like a school, water tank, pump house, and community toilet 

already constructed. A 0.06 ha portion remains vacant. To prevent soil 

erosion, the Gram Panchayat constructed a 25-meter boundary wall behind 

the community toilet along the river. Although the land was formerly used 

as a Marghat, it is now being developed into an open gym and park. The 

Gram Panchayat also plans to construct a Sant Ravidas temple at the site, 

which the applicant and others oppose, leading to repeated complaints. The 

Tehsildar’s report is enclosed as Annexure-05. 

 

 

 

 

 

 

 

 

 

 

Surajmukhi river and area under question  

 

 

 

7



 

 

7 IR of Joint Committee of OA No 48 of 2025 

7.0 Observation of the Joint Committee on the ToR to the Committee 

        Based on the deliberations held during the meeting of the Joint Committee, 

subsequent site inspections of the area under question and documents made 

available to the Committee, the following observations are made on the ToR: 

Alleged constructed retaining wall in the midst of Suraj Mukhi river 

adjoining to Khasra No 487(s) admeasuring 0.392 Ha which is on record as 

Marghat or Khal Khadder land. 

(a). Current Use and Development of Khasra No. 487: 

The committee noted that the area under consideration (Khasra No. 487) 

was historically used for hide processing and as a cremation ground (marghat). 

However, such activities have long ceased as the site now lies in the midst of the 

village. Currently, the land is being used for public utilities such as a school, 

overhead water tank, pump house, and community toilet. Approximately 0.06 

hectares of land remains vacant. The Panchayat has built a community toilet, and 

is developing the site for a park, open gym and other public uses. Basic civil work 

for gym equipment installation has been completed. To level the land, additional 

soil has been added. A 65-meter boundary wall is proposed to prevent soil 

erosion, of which 25 meters—adjacent to the river—has been completed. The 

ongoing construction was objected to by the applicant. 

(b). Grievance Raised by the Applicant: 

During the preliminary meeting, the committee provided an opportunity to 

the applicant to raise any related grievances. The applicant verbally stated that 

due to negligence by the Gram Panchayat and local authorities, the river has 

deteriorated. He further alleged that despite repeated complaints, garbage dumped 

into the river has not been cleaned. On-site observation confirmed the presence 

of a significant amount of solid waste, particularly plastic waste. The matrix of 

dumped municipal solid waste (MSW) indicated a predominance of banned 

single-use plastics, such as carry bags, thermocol cups, and disposable plastic 

glasses. 

(c). Discharge of Domestic Wastewater into River: 

The committee visited the site and observed two concrete drains 

discharging into the river from the left and right sides. As per information 
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provided by the Gram Panchayat representative, untreated domestic wastewater 

from nearby residential areas is being directly discharged into the river at this 

location. The river is non-perennial in nature, carrying significant discharge 

during the monsoon season, while remaining largely dry in the non-monsoon 

season except for the flow of domestic sewage. 

(d). Status of Boundary Wall Construction and River Flow: 

Upon investigation of the 100-meter stretch of the river in question, it was 

observed that a boundary wall has been constructed on only one side of the river, 

covering a 25-meter stretch with an approximate height of 1 meter approx. During 

the monsoon, when river discharge increases, the flow spreads across the entire 

12-meter-wide cross-section. It was noted that the proposed developmental 

activities will not obstruct or alter the natural spread of the river during high-flow 

conditions. 

Action taken  

 

The committee observed accumulation of garbage, silt and plastic waste 

in the river. Following verbal instructions from the committee, the CMO of 

Mandavi initiated a cleanliness drive with public participation under the ‘Jal 

Ganga Sanvardhan’ scheme of the MP Government. As per the CMO’s report, a 

total of ___ tons of MSW and approximately ___ shrubs were removed to ensure 

free flow in the river. Awareness on solid waste management and water pollution 

prevention were also conducted. In anticipation of the upcoming monsoon season 

and to ensure unobstructed water flow, silt deposits accumulated along the 

riverbanks and other critical zones have been cleared through both manual and 

mechanical means. This effort aims to enhance the river’s carrying capacity and 

mitigate the risk of localized flooding at maximum extent. The action taken report 

issued by Sub-Divisional Officer on dated 18.7.2025 enclosed as Annexure-06. 

Conclusion:  

 The site (Khasra No. 487), once used for hide processing and cremation, 

is now situated within the village and repurposed for public use. Existing 

infrastructure includes a school, water tank, pump house, and community toilet. 

Approximately 0.06 hectares land adjacent to river remain vacant. At this 0.06 

hectares Panchayat is developing the area as a park and open gym. Civil works 

0.15 two trolley
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for gym equipment have begun, and additional soil has been added for levelling. 

A 65-meter boundary wall with 01-meter height approx. is planned to prevent soil 

erosion, with 25 meters already constructed near the river. 

 Two concrete drains discharge untreated domestic wastewater into the 

river from both sides. The non-perennial river carries sewage in dry seasons and 

monsoon runoff during rains. The applicant alleged neglect by authorities in 

cleaning the river despite repeated complaints. On-site, significant plastic 

waste—mainly banned single-use items—was observed. 

 However, with public participation in anticipation of the upcoming 

monsoon season and to ensure unobstructed water flow, silt deposits accumulated 

along the riverbanks and other solid waste have been cleared. This effort aims to 

enhance the river’s carrying capacity and mitigate the risk of localized flooding 

and maintain the cleanliness of river.   

 In conclusion, while development activities can offer benefits such as 

public spaces and recreational opportunities, it is essential to ensure that they are 

carried out in an environmentally sustainable and responsible manner—avoiding 

encroachment on river ecosystems and prioritizing the long-term health of the 

river. 

 

9.0 Recommendations of the Joint Committee:   

 

            On the basis of the above observations made during inspection of the 

Committee, the following recommendations are submitted for further 

improvement:  

1. Gabion walls and stone pitching may be constructed at the riverbank near 

Khasra No 487, as needed, to control bank erosion, in preference to 

concrete wall construction. 

2. Signboards promoting cleanliness and prohibiting littering should be 

installed by the Panchayat at prominent locations along the riverbank, as 

per the requirement. 

3. The local administration may also explore the possibility of implementing 

an in-situ treatment system, such as a constructed wetland, for treating 

domestic wastewater and surface runoff before it enters the river.  

4. The Gram panchayat may start special drive for elimination of single use 

plastic and promote its alternatives. 
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5. The Gram Panchayat may further strengthen the solid waste collection 

system, ensure its scientific disposal, and strictly prevent the dumping of 

solid waste in the river area.  

6. The District Administration should examine the land issues, if any, through 

the Revenue authorities concerned based available records and take 

appropriate decision.  

 

 

 
         Dr Anoop Chaturvedi  

    Scientist C, CPCB, Bhopal 

        

 

 

                Arvind Tiwari,  

             Regional Officer  

         MPPCB Chhindwada 

          

  

 

Shailendra Kumar Hanotiya,  

SDM, Bhainsdehi 
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Photograph of Committee Visit at Site 

 

 

 

 

  

 

Committee visit at site and consultation with applicant and locals  
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View of Khasra no 487 and 0.06 Ha open land near River  

With Applicant and site under question  
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Community toilet at Khasra no 487 near 

river  

Boundary wall to prevent soil erosion  
which is under question   
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Public sewer drain joins the 

river  

Public consultation at site  
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Garbage cleaning work at River Site 

 

 

  

Solid waste and silt cleaning work at site    
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Solid waste and silt cleaning work at site 
and also placed the public notice.    
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  Solid waste and silt cleaning work at river site    
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Item No. A2

EFORE THE I{ATIONAL GREEN TRIBUNAL
CENTRAT ZONE BENCH, BHOPAL

(Through Video Conferencing)

original Application No.4 s t zozs(czl

Deepak Kumar Barpete
Applicant(s)

Vs
State of Maclhya pradesh & Ors

Date of Hearing: Z9.A4.ZAZ1

Responclent(s)

CORAM: HON,BLE MR. JUSTICE SHEO IfiruAR SIlycIf, JUDICIAL MEMBERHON'BLE DR. A SENTHIL VEL, EXPER? MEMBER

For Applicant (s): Mr. Dharamvir Sharma, Adv.

I.'or Respondent(s) ; None.

ORDER

1' The issues raised in this application are illegal construction within the river,
popularly known as Surajmukhi, by raising wall in the river bed is beir.rg

carried by village Panchayat/ Respondent No-6. That, the surajMukhi River
is rain feed river or rivulet tributary of River Tapti flows meets in Mandavi
Dam.

2' The respondent no 6 are constructing wall in the midst of river adjoining to
the Khasra No' 4g7 (s) admeasuring 0.3g20 Ha which is recordecr as
Marghat' In fact the Marghat is designate, site at Khasra No 4g7 (s1 for
villagers. The Aks map depicting the river channel adjoining Marghat where
illegal co.struction in river bed is initiated. The respondents first filled up
the river bank with debris a.nd star,;ecl RCC cc,nstruction in the river bed.

3' The purity of water has ahvays been emphasised from time irnmemorial. In
Rigveda, Atharvaveda and the yajurveda, we find many verses in praise of
lord Varuna (God of water) and Lorcl Indra. This shows since vedic_times
water was regarded as component of rifr: ana thus was regarded sacred.

1

o' A No' 4S/2025(CZ' Deepak Kumar Barpete vs. state of Madhya pradesh & ors.
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4' Three basic objectives of biodiversity conservation which are i) to maintain

essential ecological processes and life supporting systems ii) to preserve the

diversity of species and iii) to make sustainable utilization of species and

ecosystems. wetlands are one of the important and major ecosystems on the

earth to be preserved for the well-being of human popuration. The instant

case is against the threat to destroy wetlands from encroachments.

5. The human beings are enjoying all the benefits from biodiversity, they

should take proper care for the preservation of wetlands biodiversity in all
its form and good health for the future generations. The instant case is for

protection and conservation of the waterbody pokhar Talab in village

Premtalab, bir:rogicar and wetrand trerirage such as the loss of habitat,

fragmentation of habitat, over exploitation of resources, human sponsored

ecosystems, domestic sewage discharge into lake, etc.

6' Learned counsel for the appricant has arso reried on the decision taken by

this Tribunal in o.A. Nos. 2rl2013, rs/2o13, r3s/2or4 and judgment of
Honble Supreme court passed in srare of Tam* Nadu u. M/s Hindsfong
AIR 1981, SCC 711, M.C. Mehta u. Kamal Natla (1997),l, SCC 3gg.

7. A substantial issue of environment has been raised.

8. Issue notice to the respondents, returnable within four weeks. Respondents

are directed to submit their repry within six weeks through E-filing portal,
preferably in the form of searchable pDF/ ocR support pDF and not in the
form of Image pDF.

9. Applicant is directed to take necessary steps for service to the respondents

by both ways and also on available email.

10' we deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

O. A No .:l8/Z.fiz{i(Czi
Deepak Kurnar 13il prt:t-e vs. State 

'f Ma.h.va pradesh & Ors.

t9

2
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i' one representative from the co,ector, District-
Betul,.(M.P.).

ii. one representative from central pollution contror
Board, (M.p.).

iii' one representative from Madhya pradesh pollution
, Control Board

11. The committee is directed to visit the place and submit the factual and

action taken report within six weeks. The State pcB will be the nodal agency
for coordination and logistic support.

12' Applicant is directed to supply the copy of the application and rerevant

documents to the committee and Respondent(s) within a week and after
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the application have been served upon the committee
and respondent(s).

13' The report in the matter be fired by the committee through email at
nstczbbh0-mp(asov.in preferably in the rorrn of searchable pDF/ocR

Support pDF and not in the form of Image pDF..

List it on SOth July, ZAZS.

She<l Kumar $ingh, JM

Dr. A $enthil Vel, EM
29th April , 2O2S
0. A No. 4g i2AZS$:Z')
PN

3

o. A No. 48 iz\Zs(CZl Deepak Kuryiar Barprete vs. State clf Matlhya pradesh & Ors.
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1 WP-19793-2025
IN THE HIGH COURT OF MADI{YA PRADESH

AT JABALPUR
WP No. 19793 of 2025

(DEEPAK KUMAR BARPETEYS THE STATE OFMADHYA PRADESH AND OTHERS )

Dated :03-07-2025

Shri Vidyashankar Mishra - Advocate for Petitioner.

Shri Nilesh Yadav - Additional Advocate General for

Respondents/State.

Issue notice.

Notice is accepted by learned counsel appearing for respondent No.l

to 5.

Notice shall issue to respondent No.6.

Respondent No.l to 5 shall file a status report before the next date of

hearing.

List in the week commencing04.08.2025.

(SANJEEV SACHDEVA)
ACTING CHIEF JUSTICE

onNAY SARAF)
JUDGE

Shub

Sionature'Not'Verifi ed- _r'l
Signed by: SHUBIAM
THAKKER T
Signrng rime: U$ot -zozs
11:52:41 J
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Copy of JCR in OA 48/2025 (Deepak Kumar v State of MP

&Ors)
To : dharam advocate33 <dharam.advocate33@gmail.com>
Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>, cpcb

bhopal <cpcb.bhopal@gmail.com>, harnengt
<harnengt@gmail.com>, Principal Secretary Panchayat
Rural Development, Govt. of M.P <psprd@mp.gov.in>,
dmbetul <dmbetul@nic.in>, sdmbetul@mp.gov.in

Email Legal Cell

Copy of JCR in OA 48/2025 (Deepak Kumar v State of MP &Ors)

Thu, Jul 24, 2025 12:22 PM
1 attachment

Madam/Sir 

Please find enclosed the copy of joint committee report dated 23.07.2025 submitted in
compliance of order dated 29.04.2025 passed by Hon'ble Tribunal in the OA 48/2025
(Deepak Kumar v State of MP &Ors). This mail be treated as proof of service. 

Regards 

Legal Section 

MP PCB 

Report in OA 48-2025 23.07.2025.pdf
7 MB 
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